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ST QT T S /e Srfaranor
EICERE]

T2 faeeft, 28 S=ast, 2026

H1.H.FT-12012/8/2021-FU-THUHTHTSAS,—E T TLAT ¥ A1 Aferf=aw, 2006 (2006 FT dexis 34)
T &Y 43 T IT-TT(1) BT T&eq TRAT T TN FId gU AT T AT ST AT T TAg 1T AT &
TSI, STETITO, AHT-11, @ 3, 3U-@< (i) # faAT+ 6 fawaw, 2016 FT THIAT SATEEAT HEAT 1.3, 7. 3648(3) H
fReferfaa erree w2ar g, J9iqQ -

qTferhT #,-
1. aferft &= & gafeq =@ 4,
(1) 9&T F_eT F =, 87 Fe&AT 11 F v, Faforteaa yafs= wiv awfaq stesr # ofq: st B s, i -
. TONTSITAT T AT, GSRor ST TF a7 ERIEER Ik
(1) (2) (3)
“12. ARUTH2 FATES UT2de ferfies TEEEE;

TSHTHE0T |, 79/ /THRIHUATATE /2026
38, TAFEI 1 HIFI, TLRH T, 3AIT, HET Ta9T

609 G1/2026 Q)
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(2) wETTg F A,
(F) “FTST FHITSAST Hesriie Ffaes forfies vahivaue d=m, 90 g2, wgrrg” & grfead w9 e 25 fiv 3q99
Fratera wfatst w1 e B s,
(@) “TIHIH ALY, AT Tk goRT Aareerd yreae forffies, 748 4o, Agrry” & awafad w9 dear 30 iv 39e
Feater wiatst w1 e B s,
()F "EAT 43 F T, FEtated sEateat wr qeatead s § ofq: e G ST, ;-
FH . TARTLATAT FT ATH, T G&AT TF 7T TATIT T &
(1) 2 3)
“44. FTferes weq forfies SICED
TSI #, 80/35[THUATATHATE/2026 MEIRIRE
Tt HISTeT, STE st ATehe |11, FaFex 193, =2or 11, areft, 941 Ja<, 3197, Agrrg
45. AT T e AT wrzAe fafhes EIEED
T . 81/35 [THUATHTATE/2026 MEIRIEED
F-164, T 234, FLTHT SR &, Toe THASSIHT, q%e, 747 Has, 3T,
Hellg
46. TATESH TAATALN SS(HAH TTeae ffies qLreor Samrerer EIEET
TETIAE;

TSHTRE0T |, 82/250/THIHUATATE /2026
T-95 TT Fa¥ 16, FoFTH 79T T, THATESS T aWTel ST &=, 3107, HgTg

2. zferoft g & wvafaa v F,
(1) ¥ & A=, FH GeAT 18 F vt Faferfaa gfafe=i v avatera wiawr #§ siq: warfod Brar s, srarq; -

USfTROr HEAT 95/TH/TRUAUHTATE/2026
497/U/U, TTqedAT, Ty, A

F . SRTLITET T AT, TofiFaor S e aar ERIEEEIE |
(1) (2) 3)
“19. TAETETET AT ferfaes EIEET]
REIRIEED

(2) affemTg * =, F0 " 31 F weara, Mt gfafest w1 qweted wiaar 7 ofq: wanfoq B s, i -

USREOT FEAT 96/TH/THIHUHTATE/2026
41941, i<, FeT, 54 Y, TR, affemrg

T |, THTLITAT T ATH, G0 §&AT Td qqT T T &
(1) 2) (3)
“32. ANTH FTEEETedl qiag yrae frfies (@rer T8eor SaTere) St
TETEAE;




[aTT HH—=vE 4] T T TSI © THTLTL0 3

(3) AT A=, FH HEAT 12 F Tea7q, Moteriaa afafeai 1 arafea wiaar § oiq: sarioq B so, s -

*H 9. THTSTTAT T ATH, YSH<0T &t Ta qaT TATIA T &
(1) ) 3)
“13. TET IATE TEEAV T THTO THETLATAT (TAGT-ZE0e) EICED
ISHTERTOT AT 97 [UH/THRUHTHTETS/2026 REIRIBED
AEHTTSATE-TTET HE ATHATT HEATT (ATLHTSAT-TATHATAR), =T,

3. AT &= 7 qeafad = H,
(1) fogr ==, w7 " 3 F waa, Fefefeg sfafe=t wv awteg st § s enfig G so, ser; -

7 E. TROTSITET T 7T, GSHHr SeaT Td 9a7 TATE 6T &
Q)] 2 (3)
“q. TUTYTT LTI AL qTgae fofiee SIEED
TS{THRTOT AT 32/3/THUHTATATE/2026 REIRIEEN
e qa¥ 15, FISY TSHI UHAT, g, Jerre, fagw

TSI TARTHY, HT AT SATAFRTT
[FAr=TTa=r-111/4/3147./643/2025-26]

feoqor: wer srfag=mT 9 ¥ T |, SETeTn, 9T 11, @ 3, I9-9T (i) § F.r. dear 3648 (%), At 6 fawaw,
2016 ZTT THTTAT ge o7 37 Sifaw Here 9 & T, SHTE0, 90 |1, @ 4 7 Aeeg=-r §ed1 w8
FIU-12012/8/2021-FU-THTATHUSATE, fadiH 31 A<paY, 2025 F ATeqH T AiY T2 o |

FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA

NOTIFICATION

New Delhi, the 28th January, 2026

F. No. QA-12012/8/2021-QA-FSSAI.—In exercise of the powers conferred by Sub-section (1) of Section 43
of the Food Safety and Standards Act, 2006 (34 of 2006), the Food Safety and Standards Authority of India hereby
makes the following amendment in the notification number S.O. number 3648 (E) published in the Gazette of India,
Extraordinary, Part-11, Section 3, Sub-section (ii), dated the 6" December, 2016, namely: -

In the table,
1. In ‘B’ related to WESTERN REGION,

(1) under Madhya Pradesh, after serial number 11, the following entries shall be inserted in respective columns,
namely: -

Sr. No. Name, Regn. Number and Address of the Laboratory Scope of accreditation
1) ) ®)
“12. RAM2 Laboratories Pvt. Ltd. Chemical”;

Reg. No. 79/W/FSSAI/2026
38, Electronic Complex, Pardesipura, Indore, Madhya Pradesh
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(2) under Maharashtra,

(a) serial number 25 relating to “National Commodities Management Services Limited - NCML Labs, Navi Mumbai,
Mabharashtra” and respective entries shall be omitted;

(b) serial number 30 relating to “ProComm Laboratory, National Bulk Handling Corporation Pvt. Limited, Navi
Mumbai, Maharashtra” and respective entries shall be omitted;

(c) after serial number 43, the following entries shall be inserted in respective columns, namely: -

Sr. No. Name, Regn. Number and Address of the Laboratory Scope of
accreditation

1) ) ®)

“44. |Qualitek Labs Limited Biological
Reg. No. 80/W/FSSAI/2026 Chemical
1st Floor, Z Block, Market 111, Sector 19B, Phase Il, Vashi, Navi Mumbai, Thane,

Maharashtra

45,  |ABC Techno Labs India Private Limited Biological

Reg. No. 81/W/FSSAI/2026 Chemical

D-164, Anand House, TTC Industrial Area, Nerul MIDC, Nerul, Navi Mumbai,
Thane, Maharashtra

46. Sadekar Enviro Engineers Pvt. Ltd. Testing Lab, Biological
Reg. No. 82/W/FSSAI/2026 Chemical”;
A-95 Road No 16, Kisan Nagar Road, MIDC Wagle Industrial Area, Thane,
Maharashtra

2.In ‘C’ related to SOUTHERN REGION,

(1) under Kerala, after serial number 18, the following entries shall be inserted in respective columns, namely: -

Sr. No. Name, Regn. Number and Address of the Laboratory Scope of accreditation
1) ) ®)
“19. |NDDB CALFLTD. Biological
Reg. No. 95/S/FSSAI/2026 Chemical”;
497/A/UA, Edappally, Kochi, Kerala

(2) under Tamil Nadu, after serial number 31, the following entries shall be inserted in respective columns, namely: -

Sr. No. Name, Regn. Number and Address of the Laboratory Scope of accreditation
1) ) ®)
“32. |VJS Phytosanitary Service Private Limited (Food Testing Laboratory) Biological
Reg. No. 96/S/FSSAI/2026 Chemical”;
4/194A, C.G.E. Colony, 5th Street, Tuticorin, Tamil Nadu

(3) under Telangana, after serial number 12, the following entries shall be inserted in respective columns, namely: -

Sr. No. Name, Regn. Number and Address of the Laboratory Scope of accreditation
1) ) ®)
“13.  [Livestock Products Testing and Certification Laboratory (LP-TCL) Biological
Reg. No. 97/S/IFSSAI/2026 Chemical”;
ICAR-National Meat Research Institute (ICAR-NMRI), Chengicherla, Hyderabad,
Medchal Malkajgiri, Telangana
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3. In ‘D’ related to EASTERN REGION,
(1) under Bihar, after serial number 3, the following entries shall be inserted in respective columns, namely: -

Reg. No. 32/E/FSSAI/2026
Plot No. D5, Hajipur Ind. Area, Hajipur, Vaishali, Bihar

Sr. No. Name, Regn. Number and Address of the Laboratory Scope of
accreditation
1) ) ®)
“4.  |Samadhan International Laboratories Private Limited Biological
Chemical”

Note :

RAJIT PUNHANI, Chief Executive Officer
[ADVT .-111/4/Exty./643/2025-26]

The principal notification was published in the Gazette of India, Extraordinary, Part II,
Sub-section (ii), vide S.O. number 3648 (E), dated the 6™ December, 2016 and last amended vide notification
number F. No. QA-12012/8/2021-QA-FSSAI dated 31* October, 2025 in the Gazette of India, Extraordinary,

Part |11, Section 4.
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